
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES‐VI SECT10Nゝ

(ii)

Please Note

For information of exporters, Norms Committee-Vl handles all cases pertaining to
fixation/ratification of norms for Export products falling under ffC@S) ChapL I ta;6 &
94-98. Communications in respect of cases pertaining to NC-VI rnay be sent to email
address: psahut@go:ain
In certain cases the decision of the Norms committee refers to the recommendations/
observationv deficiencies received from the concemed rechnical Authority. wherever
applicable, a scamed copy of such document has been placed at the end of the Minutes, in
rurming serial orders. The concerned firm/company may go through the same and respond
accordingly.
Similarly,_ a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been atiached in the ena. rtris may also be ref#ed to by
the concemed firm/company and may be responded accordingly.
For information of the exporters' it is informed that wiirever IIL is issued, the cose
would be rejected in case the reply of the lirm is not received within 90 days from the
date of issue ofDL
The Norms Committee has taken decision only with respect to technical aspecywastage
norms. while redeerning the applications, RAs should check that the applicant has fulfilled ;l
l"qrir:p"$ as.prescribed in policy/procedure including those in iolicy Circulars issuedtroq tlme. to time or any other provisions under FTp/IIBp for issuance of AA and
regularization of the case.

The rVleeting No'04/g5 dated 16.05.2019 of Norms committee-vl for the year 2019-
20 was held on 30.05.2019 under the chairmanship of Shri An Aggarwal, Addr: Director
General of Foreign Trade to consider the following applications r- ,rtin"ution of ,o.,ns i,
respect of advance authorizatio.ns under Outy Eximpiion Scheme (Chapter_4) ;fi;;;;
Trade Policy 2015-202O.The following members wedpresent in the meeting:_

0つ

0

DATED 16.05.2019 held on 30.05.2019

Sl.No. Name & Designation I)epartment
1 sm   sh五 sh  Ktt  Techmcal  Expcrt

(COnSultantp/Techl

DGFT

2 Shri D.N. Mathur, Te"hnic"l Exp".t
(Consultant/Tech2

DGFT

3 Shri Naveen Kumar, DDG MoFPI

4 Shtt S,pgen,Dcputy DGFT DGFT
5 Shri PradyumnaSahu, FTDO DGFT
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-:t.,ri}ffiffi;ffiiJ to remlnd the firm to expedite the replv'

No.:7rlノ85‐ALC312015
LTD,

No.:6/20/85‐ ALC312013 Name:FERRERO INDIA No/Datc:4/85-

LTD,

AM16′    卜07′24/0407υ "''′
A型
■ __ li=II:「 ri:_____

jl篤需嘲∬in褻齋饉発饉轟換職補菫
therefore, dlcided to reject the case
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Name:REYNOLDS No/Date:4/85-
心DIA P LTD

16052019

lecision ! NC considered the case ari per agenda and noted that the fir- was issued oI- on
1.05.2019 seeking following information on the basis of the comments of the Technical
,ie,Tec l;

開蕊 21畑ッ
~脇百お~~~聯闊 64055面

Iじ五:24/04α 00240/AM18/  08032

にase No■2/1″8魏LC3/2面8
|

|

i)  Jusinctton for use of2 No ofTungsten Carbidc Bal1 0fdfferent specincation

in cxpOrt hm No l

ii) Funcion and Specincat飾 。fmportitem atNo.7.

reply fumished by the firm does not justifu the above query. The committee therefore,
ded to direct the frrm to fumish information with full justidcation on the DL issued on

interest for regularization ofthe case.

may take subsequent consequential action accordingly.

1052019.

casc stands dcferrcd t。 1l o7.2019

case stands deferred to ll o7 2019

Justification of 25oZ wastage claimed.

Decision:NC considercd the case as per agenda and noted that■ ef― was issued DL on
15.05 2019 0n whch the ttly is awaited.■ cc… ttee d∝idcdto tt thef_tO
expedite the reply

: NC considered the case us p", ug*Au @n on the basis of the technical comments of MoFpI;
Ｄ

Ｄ

０

０ 棚   僻絲椰儡 m」缶
contcnt

case stands dcferrcd t。 1l o7 2019

N●.:13/14785■ Name:SAMI SPICES
HERBS PVT LTD

N●.:29/14/85‐

ALC3/2019

No/Date:4/85-

6052019

10823256

11072019

「
:鳳而縞‐

l

|

11072019
10164634



11072019

Ｄ

　

Ｄ

, i.e., Tec.l;

Justification for use of 2 No' of Tungsten Carbide Ball of different specification

in export item No. 1.

i*"ion una Specification of import item at No'7'
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No.:27/1478多
|
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|
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1t "t 
ttt" firm was issued DL on

15.05.2019 seeking following iirlrlnur,io" 
"o" the basis of the comments of the Technical

17/AM19/
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澁 孤蔦 1脇語罵:扇而
「~浙 0910067242琶

悪[:高」
0n 3 NC considered tle case as per agenda and noted that RA, Hyderabad vide
dated 28.05.2019 has informed that the hard copy of the application is being

shortly. The Committee therefore, decided to wait for the hard copy of the

case stands deferrcd to l1 07.2019

N●.:4/1/8勢 ALC3/2019 Name:S■C-ON
APERS PVT LTD

case stands defened 10 11 07 2019

Hlc
1/85/050/00345/AM19/

case stands deferred to l1 07 2019

No.:9ノ 1/8多ALC3/2019

send a copy ofthe application for consideration.

casc stands dcferrcd t0 11 07 2019

on : NC considered the case as per agenda and noted that RA; Hyderab"d vid"
dated 28.05.2019 has informed that the hard copy of the application is being
shortly The cOnmα ittec thercfore,decidcd to面 t fOr the hard cOpy Of the

No/Date:4/85‐

19

16052019

臨臨臨蘊
~麗
盟百矛「
~

:                        :16052019

ion:NC considered the case as pcr agcnda and noted that the applicatiOn ofthe

has been fopardcd 10 Techical Auth∝ ity,ic,MOFPI fOr cxalnlnation and
Thc Committce dccidcd to rc祠 them to expeditc thelr comrnents

on : NC considered the case as per agenda a"a not"A tfrut na, ffyaeraUaa uiae
dated 28.05.2019 has informed tlrat lhe had copy of the application has already

forwarded to NC on 1.4.2019 for decision. The committee is inforrned tbat the had
has not yet been received by NC. The Committee therefore, decided to rcquest RA

:01/85/050/00343/AM19/

ICaSeNI]訪

λsALC3/265

Name:GROWEL
PRIVATE LIIIITED

RL        Iた No/Date10810144773

No/Date:4/85-

1/2019



1靡珊 ‰閻 儒
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116052劇

lnecision-l NC considered the case as per agenda and .l
l;;,h;;it;", pre.ent in the meeting, decided to approve. th

ll*ir *l r,"ri "", 
wastage with accountability of import iter

I

Ine .oy t t 
" 
suE"gry*:""t"g"'hl *!""9""414t

ff, 
"a "*;""* 

*" "*. * 
p* ,g*d; *d *tA-thtt th. 

" 
application oftle

mentioned AA has not vet u""iie"ei"J'- The Committec P:13"':'-t"".."*i;1
il':}'T,ffifi il'#;;il;;-or *" oppticotion ror examination and

tchnical Authonty

case stands defcned t。 11072019

olthe Technical AuthoritY'

casc stands defcrrcd t。 11072019

No.:5/4/t'ALC3/2019 Name:KURUWA

m r NC ffitd"t"d th" ."s. 
"s 

p-t a*au *a oot"a tnot the application oflhe

-".,i""J ee has not yet b"en tec"i-ved' The Committee therefore' d":td:i.i:
RA to send hard COpy of the applicatiOn for examlnatiOn and COmnlents Of the

of the Technioal AuthoritY'

case stands deferred to 11'07'2019'

No.:4/4/8'ALC3r2019 Namc:0■■ JED
PRIVATE LMTED,

No7Datc:4/85‐

〕/2019

No7Datc:4/85-

紗
´

|

No/Datc:4/85-



: : NC considered tlte case as per agenda and noted that RA, Cochin vide email
29 05 2019 has hfbnncd that thc AA has been issucd to the f―  on thc basis of
Circular No 05cRE2013)/2009‐ 14 dated 14 08.2013 The Cα Шゴ■ce therefore
to witldraw ttre case.

may take subsequent consequential action accordingly

N●.:9/4/8勢 ALC3/2019

1飩罵淋 戸
~臨
酔繭而

: NC considered the case as per agenda and decided to call the firm for personal
?H) with sample of the exporuimport items, manufacturing process and other
documents.

casc stands deferred to ll o7 2019

N●.:7/4/8多ALC3/2019

[野
濫柵缶T

: NC considered the case as per agenda and noted that the application Of thc
The ColШ nittec thcreforc,decided to

the applicaion for exalnlnation and

mentioned AA has not yet been received.

case stands defencd t。 1107.2019

No/Date:4/85-

1/2019

許Ma出温
「

C"y Of

1造

=輝
rC″
85-

116052019

case stands deferred to ll o7.2019

IHi灘辮
Ю610039177

No/Datc:4/85-

: NC considered
from the firm

the 
- 
case as per agenda aoa a"ciaed-o seek Eilowing

on the basis of the comments of Technical Authority, i.e]

Th1 frrm may fumish manufacturing process in detail indicating wastage at
different stage of manufacture.
Justification for 5o/o wasElge.

tch.1

D

il)

1彗澤ぎ∬「指鸞駐 ~
蜃 而 肝 臨 綸

19

:01/85/050/00019/AM20/
1010060173

1072019

6052019

鵬 品鳳 √ 彫脇 鳳

「

11072019

No.:874/85‐ ALC3/2019

No:6/,V85-ALC3/2019 lparty Name:VINBROS & io.
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: NC considered the case as per agenda and noted that the application of firm is

forwarded to the Technical Authority, i.e., MoFPI for examination and comments.

case stands dcferred to l1 07 2019

臨 :蒸酬 師
扇 agenda and」 こそ繭 耐 L血 Lcttd

Deting, decldcd to approve the ad hoc nonlls on nct to nct

額 猟 砒 驚

宙ぬ 醸 °耐

…

fm“ im m ExportProduCt

consequcnthl action accordmgly.

ぱ

~  
翻渕

4/85

:16052019

: NC considered the case as per agenda

mentioned AA has not yet been received.

RA, Hyderabad to send hard coPY of
ofthe Tcttcal Authorけ

case stands deferrcd to ll.072019

No.:15′ 4/85‐

LIMITED

Technical AuthoritY.

case stands deferrcd to l1 07.2019

Name:SHREE MnLAM

IMect No/Date:4/85‐

:ALC3/2019

1160520り
FLlcNolDatei051

,8052m9

ffienda and noted that the application ofthe

mentioned AA has not yet been received' The Committee therefore' decided to

CLA Dchito send hard copy ofthe applica■ on for cxamination and conlmentS Of

2019

No.:11/4185‐
PRIVATE LIMITED

No/Date:4/85

No.:14/4r85‐ALC3/2019

孵

静

IPAPER[脚

呼

Fllc File 1310049273

1/85/050/00028/AM20/ 13/24/040/00144/AM20/

applicatlon Of the



mentioned AA has not yet been received. The Commiftee therefore, decided to
the application for examination andRA, Hyderabad to send hard copy of

of the Technical Authority.

case stands defcncd to ll.07.2019

"r"N".:13/4/8+----ii"ttyNa-"ITMALIXMI M;tNo/D"67*- -lsi"t .o"i"rr"oLcst2ote ioncaucs pvr. r.ro )+:g:?:.r: I iI i16.05.2019 I ,

a Ftt" - ---"lltle-rG * 
ffi.N"ro"t"' r lio04e27t h;iaa ---- I

'!8st0:.0tw!!Y2! -t']?J?!-w9914slAM'z9/- -19?:9::?!:- -- --,l,l!tll,9r,rrllitecision : NC considered the case as per agenda and decided to seek following I

formation from the firm on the basis of the comments of the Technical Authority, i.e., i

ech.2; 
ii) Complete Technical details as per 4E. i

ii) CoA of export items. iiii) CoA of import items from Foreign Supplier, I

iu) % content of sunflower oil in thiexpori product. 
iv) Any by-product recovery and its sale value. t,

I!::=:'99*t""dI11..9r.291?._ _ _ ,,,1

1柵  

「

R CARE

: NC considered the case as per agenda
mentioned AA has not yet been received.

RA, Hyderabad to send hard copy of
of the Technical Authority.

case stands deferred to ll.072019

No/Date:4/85-

,/2019

and noted that the application of the
The Committee therefore, decided to
the application for examination and

ManualCase

Modincation  of ad‐ hoc input output

o/Ecom NO.:

|

ｎ

ｔｄ

ｌ
　
」

Ｓｍ

一Ｍ

ｎ respect of 22 Advance

(AA Nos 0310800764

ノ85/50/00125rAM14ノD

obtained by Mノs Ferrero

N●:10/4/8,

:01/85/050/00024/AM20/



Dated:08122015, 0310797629

0310799610

0310803373

0310799611

0310800762

0310802060

0310806704

Datcd:24072015,

Dated:21102015,

Dated:16032016,

Datcd:21 102015,

Dated:08122015,

Dated:27012016,

Dated:28072016,

0310797476

0310801022

0310803375

0310799733

0310801023

0310802195

0310806705

Dated:21072015,

Dated:15122015,

Dated:16032016,

Datcd:28102015,

Dated:15122015,

Dated:03022016,

Datcd:28072016,

0310798636

0310802196

0310797478

0310800351

0310802059

0310807297

0310807296

2015,

16,

1072015,

112015,

012016,

082016,

lo

: NC considered the case as per agenda and on the basis of the technical

AAs in the following manners;

Number&Date ofAAs

KJ Cocoa Powder
310797478(21072015)
310799611(21102015)
310799733(28102016)
310800351(20112015)
310800765(08122015)
310801023(15 122015)
310802059(270120161
310802060(27012016)
310802195(03022016)
310802196(03022016)
310803373(16032016)
310803375(1603201o
310806704(2807201

Spray Malt
Extract

KI Milk Chocolatc
310800764(08102015)
310801022(15122015)
310806705c28072016)
310807296(22082016)
310807297(22082016)Spray Malt

Exhact

KJ Milk Enrobama
31079747691072015)Enrobama  K

Tart

Spray Malt
Exhact
Hzzel Nuts
Flavour

K」 TarmflnO
31079762994072015)
310798636(03092015)
310799610(21 102015)

10

Haz.el Nuts
Flavour



Extract

Hazel Nuts
Flavour

0049 049% 0049

may take subsequent consequential action accordingly.

No.M‐27 Name: M/s

Wilmar Ltd.

No/Date:4/85-
/2019
6052019

19/DES,VI

HQ File:

01′85/171/00081/AM 11072019

Fixation of adhoc norms under para 4.06 of FTP, 2015-20 before execution of
crude palm Oil (Edible grade) application filed vide Ecom. Ref. No.

/99/1X10/36300/0593/3937 dated 22 01.2019■ led by M/s Adaiい 41ntar Ltd

)祠 僻

: NC considered the case as per agenda and noted that the frrrn has applied
fixation of norms under Para 4.06 of HBP, 2015-20. However, instead of
infomation in ANF 4B,the fl....had fttnished infomation in ANF 4A。 ■he

of the fim has been forwarded to the Technical Authority, i.e., MoFPI for
who has also requested for ANF 4B of the finn. With reference to our letter,

f― has fumished all det江ls in ANF4B which has also been fowardcd to the
echnical Authority, i.e., MoFPI for examination and fumishing comments. The

decided to request, MoFPI to expedite their comments.

case stands deferred to l1 07 2019

No/Date:4/85-
/2019
6052019

01/85/171ノ 00079JAM
19/DES VI

11072019

Fixation of adhoc norms under para 4.06 of FTP, 2015-20 before execution of
cmde palm Oil (Edible grade) application filed vide Ecom. Ref. No.

/99/000/3630010570/8925 dated72.09.2018 filed by M/s Adani Wilmar Ltd.

rision : NC considered the case as per agenda and noted that the frm has applied
prior fixation of norms under Para 4.06 of HBP, 2015-20. However, instead of
infomatlon in ANF 4B,thc f― had imishedinfomatlon h ANIF 4A Thc

of the firm has been forwarded to the Technical Authority, i.e., MoFPI for
who has also requested for ANF 48 of the firm. With reference to our letter,

/99/000/36300/0570/

f― has mnushed all dctails in ANF-4B which hay also b●cn forwarded to the

No.M‐28 Name: M/s

Wilmar Ltd.

NO

dated 12.09.2018



'echnical Authority, i.e., MoFPI for examination and fumishing comments. Thc

decided to request, MoFPI to expedite tleir comments.

case stands deferred to ll.07.2019

Fixaion of adhoc norms for Advance Authudsaion No 0310793568

02.2015 for exPort of″ Anw Birds‐ Chocosamba,Angry Birds― Camabeny,

Birds- Farofacream and Angry Birds - Marcanana" against import of "Idango

Acai Flavor, Banana Flavor, Plastic Filters Flow Wrap Chocosamba, Flow

rap Beach Mango, Flow Wrap Camaberry, Flow Wrap Farofacream, Flow Wrap

3 Pack Pouch, and 10 Pack Pouch'' Obtained by M/s SRS IJNISTRAW

ATE LIMIm

: NC considered the case as per agenda and noted tle presence of the

of the firm Shri Sanjay Singhal, Consultant for PH. The Committee also

the manufacturing process, use of import items in the export product, wastage

at various stages and finally decided to direct the firm to fumish the use

inputs in quantity in a export product of Angry Bird.

case stands dcfened to ll.072019

No.M‐ 30 Name: SRS No/Date:4/85-
W /2019

9

旧Q ttb:      RLA日降:
louavosolooozs t 

AMl6 l$ tss,toloto l r03/A 11072019

ンDES.Vi       lM15ノ

Fixahon of adhoc nornls for Advance Autho■ saion No 0310796027 dated

19.05.2015 for export of "Milk Flavoring Straw - Maracanana, Milk Flavoring Straws

Banana Smoodie,Milk Flavormg Straws― Banana Smoo■ic, Mik Flavonng Staws

Banana Smo∝ he and lttlk Flavorlng Smw:Banana Licious"… st impOrt of

ATE

o / Date: / 85-
/2019

Datc:11072019

01ノ85/050ノ00024/AMl 03/95/040/00878/
6ノDES VI

Lic NorE∞ m NO

Datcd:1905.2015

Acai Flavor,Banana Flavor,Vantlla Flow,prap Maracanana and Plastic

No.M29

10793568



Obhined by M/sSRS UNISTRAW PRIVATE HNIITED

: NC considered the case as per agenda and noted tle presence of the
of the finn Shri Sanjay Singhal, Consultant for PH. The Committee also

the manufacturing process, use of import items in the export product,
generated at various stages and finally decided to direct the frm to fumish the

of various inputs in quantity in a export product of Milk Flavoring Straw.

case stands dcferred to ll.072019.

Pa¨y Name:SRS No/Date:4/85-
tJNISTRAW /2019
PRIVATE 9
LIMITED

No/Ecom NO.
10794569 11072019

1303.2015

FixaJon of adhoc nOrnts for Advance Au」 hDttsaion No 0310794569 dated

13.03.2015 for export of

IHQ Fi:e:
01785/050r00036/AM16

レDES VI

Flavor and

″Milk Flavonng Straw:

Plastlc Filters"Obtamed

Honeycomb"

by M,/s SRS

against import
Unistraw Pr戯恭

: NC considered the case as per agenda and noted the presence of the

of the firm Shri Sanjay Singhal, Consultant for PH. The Committee also
the manufacturing process, use of import items in the export product,
generated tt v面 ous stages and inally d∝ ided to drectthe f― to缶面 sh the

of various inputs in quantity in a export product of Milk Flavoring Staw.

casc stands deferred to l1 07 2019

Meet No/Date:4/85-

11072019

03/95/040/01021/A

Fixaion of adhoc norlns fOr Advance Authorisatlon No 0310794149 datcd

.02.2015 for export of "Collagen SIP Pink Lemonade" against import of "Collagen

-G, Lemon Flavor, Orange Flavor, Stevia, Plastic Filters, Flow Wrap and 14 Pack

Obtained by M/s SRS Unistraw P五vatc limitCd・

ALC3/2019
16.052019

No.M32

j詐・



: NC considered the case as per agenda and noted the presence of the

of the finn Shri Sanjay Singhal, Consultant for PH. The Committee also

the manufacturing process, use of import items in the export product,

generated at varlms stages and flnally decided to d鵬 ct the fl..uto mshthe

of various inputs in quantity in a export product of Collagen SIP Pink kmonade.

case stands deferred to l1 07 2019

―
|

No/Date:

16052019

/Ecom NO.
11072019

Standardisation of SION for export of Cocoa Butter against import of Cocoa

(dried & fermented).

: NC considered the case as per agenda and noted that besides IWs Jindal

P\rt. Ltd. some ottrer firms e.g., IWs Morde Foods Pvt. Ltd. also exports Cocoa

against import of Cocoa Beans. The export of IWs Jindal Cocoa hrt. Ltd. is
than 90% of the total export of Cocoa Butter. Presently, all the AAs of IWs Jindal

Pvt. Ltd. are ratified with import of2.58 Kg of Cocoa Beans for export of 1.00

of Cocoa Butter. The Committee noted that during the year 2016, Ivl/s Morde Foods

Ltd. was allowed to import of Cocoa Paste (MasVliquor) 1.68 fu for export of
Butter Prime Presses of 1.00 Kg. However, during the year 2018 the same firm

been allowed import ofCocoa Beans of2.58 Kg against export ofCocoa Butter of
1 00 Kg The Conmlttee decidcd to chcck EDI expttimport data to check AAsissued

in Fivttcial Year 2017-18&2018‐ 19 for expo■ of Cocoa Butter against import

Beans before finalization of SION to avoid possibility of standardization

taking into account industry data of other firms using the Scheme.

casc stands deferred to l1 07 2019

Date:21.062019
Place:New Delhl Foreign Trade Devclopment Offlcer
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